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SHRI K. S CHAVDA (Gujarat)

Sir, you shoul.: ask the Gowvernment to
make a statement on the matter.

RE DISCUSS:ON ON THE WORK-
ING OF A.lR.

THE LEAL ER OF THE OPPOSI-
TION -(SHRI S. N, MISHRA) : Mr.
Deputy Chair nan, you will recali that
on the last w«irking day we had sought
your permissicn for discussing the news
broad-cast by All India Radio and
particularly with regard to the shabby
treatment that was given to this House.
I feel very much exasperated and im-
patient at th: shabby treatment given
to the proceedings of the House. We had
demanded tha there should be a discus-
sion on Tues lay, that is today. Now,
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therefore, 1 would like to have your
permission to straightway proceed to a
discussion on the AIR. Now, it should
be your pleasure to give us permission
to proceed to discuss the functioning of
the ATR. It is indeed a very serious
matter that the AIR has not been pay-
ing heed to the criticisms made in this
House earliecr. Earlier some of the
hon, leaders of the groups had drawn
your atteption to this. but we find that
there has been no effect whatsoever as
a result of the criticisms made in this
House. Therefore, it is my humble
submission that you should grant us
permission here and now.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA) : Sir, notice has been given
under rule 176 by the Leader of the
Opposition. It has been admitted by
the Chairman and we are trying to find
time and T think during this week we
may be able to provide time for this
discussion.

MR. DEPUTY CHAIRMAN :
Government has agreed to a discussion
and it should be awaited. He has said
that as far as possible the discussion
will be held this week. So, there is no
point in pressing your demand that it
should be done today.

SHR1 K. §S. CHAVDA (Gujarat) :
Sir. on a point of order.....

MR. DEPUTY CHAIRMAN :
Is it regarding this incident ?

SHRI K. S. CHAVDA : I am rising
on a point of order....

SHRI OM MEHTA : He has already
referred to it.

MR. DEPUTY CHAIRMAN :
You cannot again raise it.

SHRI K. S. CHAVDA : You have
not heard me. ...

MR. DEPUTY CHAIRMAN :

You have referred to the last incident.
; You are referring to Mr. Ganeshi Lal
x Chaudhary's statement. There is no
point of order.
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SHRI K. S. CHAVDA : How can
you say that there is no point of order
when you have not heard me .

MR. DEPUTY CHAIRMAN :
After hearing you, suppose there 1s no
point of order....

SHRI K. S. CHAVDA : Why are you
allowing others ?

MR. DEPUTY  CHAIRMAN :
You should not follow them.

SHRI K. S. CHAVDA : Last time
you were pleased to say that this was a
most serious thing. ...

MR. DEPUTY CHAIRMAN :
No point of order at this stage.

SHR! K. S. CHAVDA : Regarding
the burning of a Harijan girl the Home
Minister did not make a statement.
You have said nothing about it. Mr.
Ganeshi Lal Choudhary has brought
this incident to the notice of the House.
You have said nothing. You should
ask the Home Minister to ascertain the
facts and make a statement before the
end cf the Session.
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and his party workers
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(Interruption)

SHRI LOKANATH MISRA
(Orissa) : The hon. Member is talking
irrelevant things. He does not know
that he is talking irrelevant things.
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REFERENCE TO A REPORT IN
! THE “STATESMAN" RE LAND
AGITATION BY SHRI RAJ-
NARAIN AND HIS PARTY WOR-
KERS AT THE PRIME MINIS-
TER'S FARM IN DELHI
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